Government of Jammuy and Kashmir,

Civil Secretariat, Revenye Department
R ‘

Notification
Jammu, the by Apri), 2018

RO \Eo -In exercise of the powers conferred by clause (b) of section 3 of the
jammu and Kashmir Grant of Permanent Resident Certificate (Procedure) Act,

'_I%g (Act No. XTI of 1963), and in supercession of ali previous notifications

issued in this behalf, the Government hereby appoint Mr. Umar Shafi Pandit

KAS, Sub Divisional Magistrate, Noorabad to be the competent authority for the
puposes of the said Act within the territorial jurisdiction of Tehsil Damhal
Hanjipora of District Kulgam.

By order of the Government of Jammu and Kashmir.
Sd/-
(Shahid Anayatuliah) IAS
Commissioner /Secretary to Government,
Revenue Department

No: - Rev/LB/20/2017 Dated: - gly -04- 2018
py to the:-

), Financial Commissioner, Revenue, J&K, Jammu. e

2. Commissioner /Secretary to Government, General Administration Deplt.

3. Divisional Commissioner, Kashmir. ‘ 1 |

4. Secretary to Government, Department of Law, Justice and Parliamentary
Affairs (with 7 copies).

5. Deputy Commissioner, Kulgam.

6. Director, Archives, Archaeology & Museums, J%K J an;mléwt Gl

J. Manager Government Press, Jammu for publication in the ;

8. OSD with Hon’ble Minister for Revenue.

9. Special Assistant to Hon'bfe Minister (MOS ERE"‘E’:”?
10, Pyvt. Secretary to Commssioner/Secretary 1o OV

1), I/C Website.Revenue Department. 9
12. Notification / Stock file. O WO

q!ﬂﬂnad)lahs

Deput;f cretary to Government
Rev u%paﬂmem

evenue Deptt.



